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SHRI GURUDAS DAS GUPTA: I don't
know whether he has heard it or he is
hearing something else.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): The Leader of the
House had assured that he . would convey.
Let us wait for that.

SHRI N. E. BALARAM (Kerala): Sir,
the point is, if the Finance Minister can
clarify the situaton then we will be knowing
things much better from hs statement. It is
good both for the Government and for the
House.

SHRI M. M. JACOB: I agree that I will
convey it to the Finance Minister. .,

THE BHOPAL GAS LEAK DISAS-
TER PROCESSING OF CLAIMS)
AMENDMENT BILL, 1993

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI  CHINTA
MOHAN): Sir, I move:

"That the Bill to amend the Bhopal
Gas Leak Disaster (Processing of
Claims) Act, 1985, as passed by the
Lok Sabha, be taken into considera-
tion."

The Bhopal disaster is one of the worst
disasters of the whole world. It took place in
December 1984. It occurred because of the
leakage of Methyl Isocyanite gas from that
factory. So many people died and so many
people have become disabled. Immediately,,
after that tragedy, the Government took a lot
of steps to give relief measures both
medically and financially. After that, in
1985, we brought in a Bill which became an
Act after a thorough discussion in both the
Houses. After that, in 1990, some relief
measures were taken by the Government of
India and Rs. 200 per victim per month has
been given since them. After that, there
was a

prolonged battle in different courts. Finally,
the Supreme Court gave its verdict in th,
month of November, 1991 end they gave
four months for the Government to dome
out with some guidelines and to start the ad-
judication process. The Government has
given powers to lie welfare commissioner
who is a sitting Judge of the Madhya
Pradesh High Court. He started the
adjudication process in time. After that, we
received a number of complaints about the
delay in the disbursement ' of
ctfmpfensation funds. And the people felt
that more powers should be given to the
Welfare Commissioner. Then the Gov-
ernment felt that the hands of the Welfare
Commissioner, should be strengthened. And
that is the objective of the Bill, that is, to
give more powers to the Welfare
Commissioner, to give more judicial
powers, to make him more independent and
to enable him to take his own decision on
his part. That is why we are introducing the
BUI I beg the House, through you Sir, to
take the Bill into consideraion.

The question was proposed.
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THE VICE-CHAIRMAN (SHRI JAGESH
DESAI); Just a minute. Just I wanted to
check up. Earlier you talked about Rs. 750
crores tod that there were pressures from out-
side and that is why it was settled at Rs. 750
crores. I checked it up and I have got it that it
was the Supreme Court settlement as such. I
think such words should not "be uttered.
(Interruptions) What he said was that there
was pressure from outside and that is why it
was Rs. 750 crores. He spoke like that. So, I
do not want those to be on record because
that reflects on the Supreme Court. Now, you
go ahead.

THE VICE-CHAIRMAN (SHRI JAGESH

DESAI): T will see the record. If any
= VTN TNME AW 7RG,

¥ mgy wedl WY gN: AgAET AEA
g 5 foal zam &7 87 2 0R
UM Ag faar _

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): I will check up.
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reflection is there on the Court, it will be
expunged.
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"You are aware of the grim tragedy that

struck Bhopal in December, 1984,
following the MIC gas leak. The
question of compensation to the. victims
is under litigation and these issues may
take some more time before we are
anywhere near a final solution. The
suffering of the people of Bhopal had re-
ceived the highest attention eversince the
tragedy and you would also recall that
Shri Rajivji had personally visited
Bhopal to get a first hand aafeessmenl of
the dimensions of the problem. I
happened to be the Chief Minister .of
Madhya Pradesh at that time and my
government' had initiated several steps
for the rehabilitation of the victims.
While no relief could ever compensate
fully the loss of lives and livelihood, it
was evident that the relief and the
interim compensation will have to be
both speedy and just. Clyearly, the state
Government alone with its limited
resources could not shoulder the
financial burden and therefore the
Government of India had stepped in with
; financial assistance."

208 Bill, 1992
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"The Department of Chemicals and
Petro-Chemicals had taken a
decision in April, 1990, to
provide an interim relief of Rs.
200 per month to the gas-affected
in 36 municipal wards of Bhopal.
I understand that the assessment
made at that time was that the
number of gas-affected was 5
lakh and, accordingly, an interim
relief of Rs. 300.30 crores was
made available by the
Government of India. However,
apparently the Government of
India has, during the discussions,
also recognised that in the event
of the number of gas-affected
being more than 5 lakh, the
Centre shall provide the addi-
tional funds required."
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"I understand that the State Gov-
ernment have moved the De-
partment of Chemicals and
Petro-Chemicals for help to all
the eligible beneficiaries, whose
number is 6 lakh."
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"The State Government has re-
quested for further financial

assistance to the additional one
lakh gas-affected persons."

347
LY

i
et

g;ﬂﬂ.
Mﬁg

5 WE ¥ GYE NI T 5%
W T QR A R & T oA
qAENT 5 AT ¥ ATFL 6 WNT A
T 1@ o W oww §
I W AT AT ] AT A
3 ? '

"It appears that no decision has yet

been taken at the level of
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the Government of India. During my |
recent visit to Bhopal, I have come
across the plight of the gas-affected ;
living in municipal wards other than
the 36 wards already taken up for |
interim relief. The intensity of the :
Bhopal tragedy cannot really be

confined to artificial boundaries of
municipal wards and we owe it to the
affected people of Bhopal that the
interim relief is made available to all
those affected by the tragedy. A
detailed survey of the gas-affected
ha, already been under taken end, if
required, medical verification and
documentation could be undertake
further."
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THE VICE-CHAIRMAN (SHRI JAGESH
DESAI); Very constructive speech. Shri
Pachouri. He is also from Bhopal.
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"High levelg of toxic materials were
found in the samples ' from the waste
storage area. One of the most toxic
dichloro-benzenes was also found in
the community's drinking water.
Dichlorobenzene  damages liver,
kidneys and respiratory  system.
Polynuclear aromatic hydrocarbons a
group of known cancer-causing agents,
were also discovered in the waste
- impoundment area." '
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"We may, at this stage, have a brief look
at the work of medical evaluation and
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categorisation of health status of

affected persons carried out by the Di-
rectorate of Claims. It would appear
that on 31st October 1990, 6,39,793
claims had been filed."
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THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): He should take both the Members
along with him.
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SHRIMATI JAYANTHI NATARAJAN
(Tamil Nadu): Mr. Vice-Chairman, Sir I
also rise to support the Bill. I am aware
that the provisions of the .amendment  Act
are extremely limited. They only deal
with the powers of the Welfare Commission
which has been set up to' deal with the claims
in Bhopal. I am also aware that after hon.
Members Mr. Gupta and Mr. Pachouri
tooth from Bhopal have spoken, there is
very little left on which to focus the attention
of the House, to discuss the problems of the
people of Bhopal. But, nevertheless, I want to
take the atten_ tion of the House for a few
minutes. This tragedy has occurred more than
eight years ago. I have not visited Bhopal.
I am sure that many of my colleagues have
also not visited Bhopal. The point I am
trying to make is, it is very easy to forget
such tragedies. There are certain events in
the history of the world which we would
prefer not to think about. Yet in the interest of
a safe future, in the interest of a sane future if
we have to have a future at all, it is vital
that the attention of the House, of the
nation of the Government, of
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every single one of us, remains riveted in a
focused way not only to what happened but
to the aftermath of Bhopal. What are we
doing now when the tragedy is over? How
are we handling the aftermath? What are
the consequences of the aftermath? These
are very very vital issues for the survival of
this country and of the entire world because
it is in the issues of ecology of environment,
of rehabilitation of these people, that the
whole future of the nation lies. Sir, on that
fateful night of the 3rd December the whole
city of Bhopal was converted into a gas
chamber, a tragedy that is unprecedented in
the history of manmade disasters. It was
unprecedented. In terms of human
livesy in terms of environmental damage, in
terms of economic and social costs, the losses
that have occurred in Bhopal are
irreparable, yet we cannot deny that in
public memory, in our memory in the me-
mory of all of us, the tradegy of Bhopal has
dimmed. In view of the continuing drama
of the new events that take place daily,
of the daily dramas unfolding before us of
various vital national issues, the tragedy of
Bhopal has dimmed. But for the people of
Bhopal—though this tragedy has dimmed in
the national consciousness, though we are no
longer talking about it—the nightmare con-
tinued. It is the continuing nightmare with
which they lived. Everyday it has
manifested itself in terms of i difficulty
of even breathing, of eat-'ing, of digesting
food, of living, of lung diseases, of
psychological disorder, every single
manifestation. We do not even have the right
to live the right to live disease-free and nor-
mal life. Sir, the ghastly legacy that we
bequeath to the unborn and  the new-born
generation, the ghastly legacy that we
bequeath to children who are still in the
wombs of their mothers, the legacy of
deformation, of deformed limbs, of being
born with out eyes, God knows what
other chromosomal and genetic disorders, is a
crime that history will never forget. Sir,
Bhopal will have a multitude of future
citizzens who are totally de-
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iormed. Even though the events leading to the
catastrophe have already been documented,
we have talked about it in this House, we
have passed ihe Bhopal pas Leak Disaster
Bill, we discussed the compensation many
times, even though all these issues have
been discussed in this House, as
representatives, I think we should hang our
heads in shame that  wc have not really
done anything for the people of Bhopal in the
8 years that have passed since the tragedy.
Sir, I would like the leave of the House to
share with you one small story I read about
what happened on that night in Bhopal. This
contrasts with the utter callousness of the
official response, the utter callousness with
which all  of us responded and the simple
humanity of the people of Bhopal. When the
sirens blared on that night to give the warning
that the gas had started to spread, when the
people, the workers in the factory of Union
Carbide started running from the point where
the accident took place, the  simple people
of Bhopal who woke up in their beds
thought that the factory of Union Carbide was
on fire and with wanting to help them, ran
towards the factory of Union Carbide. This
exposed them to even a greater danger and
these people, the  humanmess  of these
people we are repaying in this way by so far
not paying even  a 'single claimant in 8
years. There are 6.83,000 claimants. All the
figures have  been given by my
colleagues. But not even one claimant has
been paid in eight years. This is the way in
which we have responded. I want to be very
specific and  make very specific
suggestions.  The Supreme -Court upheld
the constitutional validity of the Act and
later it up held the validity of the
settlement and . made very specific
recommendations not just about the liability
of the Union Carbide not lust
extinguishing the criminal liability.  but
doing our job. The Supreme Court went into
the  details which the Parliament should
have gone into of how we could prevent
such future disasters, of what the country
should do to plan for prevention of such
disasters. Sir,
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we are living in a nuclear age. It is well
known that nuclear energy is the only source
of plentiful safe  supply of energy to this
country. It 1is also cheap. But the nuclear
energy also holds forth the terrible souree of
neu-clear waste, of nuclear accidents. This
country cannot  sit back and  take these
things for granted., We cannot afford another
Bhopal disaster, not in this century, not ever,
we certainly cannot afford a nuclear disatster,
a nuclear accident. What about the
aftermath of Bhopal disaster? The only
aftermath of Bhopal  disatster tragically is
that the lesson  that it has taught us has
gone completely unheeded. With the leave of
the House I would like to just read out 2-3
specific recommendations that the
Supreme Court made in the words of the
Lordships themselves. The most
important recommendations made in the
judgement in the aftermath of the Bhopal
tragedy is that first of all the Bhopal disatster
emphasises the need for laying down
certain norms and standards that the
Government should follow before
granting permission' or licence for the running
of industries dealing with materials
which  have  dangerous potentiality. The
Government should, therefore, examine or
have the problem examined by an expert
committee as to what should be the condition
on which future licences and permissions

for runnnig industries on Indian soil
because these multinationals exploit the
cheap labour. We all know about the

tragedy  of Bhopal. We all know that there
was an intrepid journalist called Mr. Kesh
wani, who had been agitating against locating
Union Carbide factory in the heart, in the
most densely populated end the most crowded
area  where , there were a majority of poor
people living in Jhuggis and Jhompris. He
agitated -against locating Union Carbide there
and till today nobody has come forward with
an  explanation as to how the licence was
given to locate such a dangerous factory. It
is also well known—I am going to waste the
time of the House by going into the details—
that Union Carbide
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simply took us for granted. They did _ not
follow the basic elementary safety procedures
which were laid down and which they would
have definitely followed in the United States
of America or in any other part of the world
which, had been less demanding where ,the
Government and the people, the guardians of
the law would have been more careful of the
welfare of their people and make sure that the
safety norms were followed. It is equally well
known that Union Carbide's own team which
came from the United States pointed out
these flaws in safety and we all know what
happened. So, before permission is granted to
multinationals or to anybody else to locate
the industries, to locate these factories, the
Government of India—this is of vital im-
portance to all of us—snould take a stringent
look at the terms and conditions on which
these licences are granted and they should
ensure the enforcement of these conditions,
particularly the safety measures. I think, the
safety measures, particularly, in the case of a
factory like carbide or any other hazardous
sub. stance, should be set down in the
conditions of the licence itself. And if they
are violated in any way, immediate action
should be taken gainst them to the extent that
licence itself may be cancelled.

The second recommendation of the
Supreme Court was that the Government
should insist as a condition precedent bat
the grant of the licence or permission Or the
creation of a fund, in which these industries
which were getting fie permission would
participate, so that this fund would be
available for the payment of damages out of
the fund in case of leakages or damages or
acidents or disasters flowing from the
negligent working of such industrial
operations and the Government should
ensure that these parties will agree to abide
by paying such damages by a separately
evolved proctdure. There should fee some-
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, thing like a national disaster/ fund The
States can contribute. These industries
have to contribute in view of their hazardous
substances which are produced in them and
this should be there as a corpus from
which interim relief can be readiry made
available. The tragedy of Bhopal—I cannot
repeat it enough to emphasise its
importance—is that eight years after the
disaster, not even one claimant has got his
money. Soon everybody is going to be dead
and there is not going to be anyone living.
Now Rs. 1300 crores are lying with the
Registrar. What was Rs. 715 crores, which
my colleague referred to, has now become
Rs. 1300 crores which is lying with the
Registrar of the Supreme Couxt. And the
claimants are yet to see the colour of the
money It is not a question of money.  Itiia
question of rehabilitation. It  is a question of
survival. What are these people going to do?
How are  the; going to survive? What are
they go ing to do with Rs. 200 a month?

Sir, anyway, the third rocommenda tion
made by the Supreme Court wo that the
basis of the damages in cas of leakages and
accidents should als be statutorily fixed and
the lav should also provide for deterrent o
punitive damages, the basis of whic should
be formulated by the Goyerr ment itself.
Then, to be very brief..

THE VICE-CHAIRMAN (SHI
JAGESH DESAI): I think that the
judgement was given in 1990. He the
Government gone into it and it thinking
about it?

SHRI CHINTA MOHAN: We a doing
our best. Immediately after tI disatster,
relief was also granted ai the State
Government is at presen disbursing this
amount of Rs.200 P victim. Another very
important this is under the existing Civil
Law t amounts of the damages are dete
mined by the Civil Courts. And
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all know how long this litigation is taking.
and how tortuous the process is. Therefore,
the Supreme Court itself had suggested that
in case of disasters like this, in case of man-
made disasters where the need is very urgent,
the case should be settled by Claims'
Tribunals and for these tribunals, a law
should be made by Parliament and a special
procedure should toe set up for these -
tribunals. Fifty-six tribunals are supposed to
be set up in the case of Bhopal. So far, as my
colleague just pointed out, only 17 had been
set up out of which four have already
resigned and there are only 13 that are
functioning. And the number of claims that
have been settled by those Commissioners
are absolutely pathetic compared to the
number of people who are actually claiming
it.

Then the Supreme Court also said that
Immediate and effective, speedy remedy to
the victims of such accidents should be
provided and the old, antiquated Fatal
Accidents Act should be drastically
amended and several provisions should be
enacted. Without going into the details, I
just want to point out one thing. Except for
the Public Liability Insurance Act, 1991 ,
which arose out of this judgement, not a
single one of the recommiendations of the
Supreme Court has been implemented until
today. This is an eloquent testimony to our
proclaimed wneern for the victims of
Bhopal. I don't know what we are donig,
sitting over here in Parliament, shouting at
each other... (Interruptions)

SHRI VIREN J. SHAH (Maharashtra):
May I just add that the Public Liability
Insurance Act also did not become operative
for a year and till today, there are no
notifications to include the public sector
undertakings. This is also a matter which
you might like to mention.

SHRIMATI JAYANTHI NATARAJAN:
It is a further tragedy. I endorse what my
learned colleague was
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] saying. Even that is not in operation. The
Supreme Court has taken the trouble of
doing  our work for us it means that we
have not implement, ed even a single
suggestion the Supreme Court made and as
hon. Mr. Viren J. Shah is pointing out, we
passed an Act and we just put it on the
shelf. It has not been given effect to  till
today. In my opinion, the single greatest
failure on the part of the entire national
community is that we are not able to
disburse Rs. 1,300 crores which we got as
damages.even after eight years of the
incident itself, two. and-a-half years after
the judgment of the Supreme  Court.
We have done a very serious thing. The
Supreme Court has extinguished the
criminal liability of Union Carbide. We
entered into a settlement with Union
Carbide. The only thing we got out of
Union Carbide is Rs. 715 cries which has
Rs-13,000 crores- and
nothing has been done about this amount.
This is where I beg to differ with what
hon. Mr. Gupta was saying. The Supreme
Court has gone into this matter also in
great detail. The Supreme Court says that
certain categories have been fixed by
the  Supreme Court itself which will be
the basis on which the compensation shall
be paid. But how these categories are
fixed? The categories are fixed upon a
categorisation which has been done by the
Director of Claims of Health of the
Madhya Pradesh  Government and this
categorisation is utterly and completely
faulty.

now become

Sir, I have no intention to politicise the
issue. We have discussed this issue
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with the seriousness that it deserved today
and I have no wish to politicise this issue at
all. But I have to note with great regret
certain newspaper reports. It is bad enough
that the Central Government delayed for so
long in giving certain reliefs based upon the
Supreme Court judgment which had been
given after six years. Then the Central
Government look almost two-and-a-half
years to formulate some simple guidelines by
which this compensation should be paid and
the Madhya Pradesh Government to whom
these guidelines were communicated sat on it
for one year. The Minister for Local Self-
Governrnent finally announced these' in May
this year. When he was asked why he kept
quiet on these guidelines, when the Central
Government had circulated them one year
ago, he said that he was told by the Central
Government to keep it secret. I don't under-
stand this. This is a press report. I don't
understand whether the Minister in the
Madhya Pradesh Government is trying to
politicise this issue, in which case, it is truly
tragic. I don't understand. If the Central
Government gave instructions to keep the
guidelines secret, why on earth did they do
it? What is the rationale?. I don't understand
why these guidelines are to be secret. They
should be public. They should be debated.
The people are waiting for the relief. 5f the
Central Government had truly given those
instructions, I condemn this act and I want to
know from the Minister why they were told
to , keep quiet. If the Minister is baying
something which is not strictly correct and if
he is trying to politicise the issue, then I think
it is a sad commentary on the state of the
Madhya Pradesh Government. I would lik to
have a clarificatino from the Minister in this
regard.

Sir the guidelines for compensation have
been finalised by the Central Government.
I simply don't understand the basis on
which these guide-

nes themselves have been approved.
I would like the leave of the House to
refer to it for a minute. I want to place on
record the fact that whatever details I had
learnt about the Bhopal gas tragedy I had
them from the work the journalists had done
into this and the work Mr. Pra-ful Bidwai has
done whose reports are in front of me. I have
taken all these from him. I have not got these
details from any government records. I have
seen no details anywhere. This much work
even the Central Government has not done. If
they have done it I would be very happy to
stand corrected. Simple truisms common
sense. These journalists have gone into this.
This has not occurred to any of us sitting over
here or to the Government. The first tiling
about the guidelines is that there is a
fundamental confusion. Is this compensation
meant for past Injury—something that
happened on that day? Is it meant for present
disability or is it meant for future medical
treatment? We don't know. For what is it
meant? It has to be focussed towards
something. We don't know for what this
compensation is. Unless you say what it is
menat for, the entire basis of the
compensation is itself wrong. Secondly, the
guidelines are utterly faulty because the
entire guidelines are individual speci fie. It is
because the entire guidelines are indivdual-
specific. They are based on individual
medical report. It is also admitted that two-
thirds of the victims of the Bhopal tragedy
never went for any medical examination and
so, they do not possess any medical records.
In this ghastly tragedy, the people were
running for their lines and everybody knows
that the doctors were not doing it and the
people were being given contrary instructions
and they were being treated for something
else. No medical reports exist. So. if you
frame guidelines telling them that they will
get compensation only if they bring the entire
medical records, only if they come armed
with their medical records, then, obviously,
the entire basis of the guidelines in flawed.
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Then, there is no simple definition in the
guidelines of what constitutes a severe
permanent injury or a temporary partial
disability and important and critical terms
like "belonging" are not definied at all.
What are "belongings"”, what is "compensa-
tion"—there is no definition at all. I do not
know what kind of guidelines we have
finalised, the Madhya Pradesh Government
lias finalised. I do not know how they are
doing it.

The medical categoristion undertaken
by the Madhya Pradesh Government is
something that is  utterly ' pathetic. I
think the honourable Member, Shri
Pachouri, already  referred to it. I want to
refer to it to focus sharper attention on it.
Sir, there are 6,39,793 claimants and only 57
per cent of them have been, admittedly,
examined, according to the Government
figures. What happened to the other 43 per
cent of the claimants? They have to die! If
they have not been examined, the other 43
per cent of the 6 lakh claimants have just to
die. They were not examined even by the
Madhya Pradesh Government. Again, even
of out  of this 57 per cent. 1.55.000 people
have been shown as not having  suffered
any injury at all!

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI) : According to the
medical reports?

SHRIMATI JAYANTHI NATARA-
JAN": This is according to the Madhya
Pradesh Government report. Out of 57 per
cent of the claimants, 1,55,000 suffered no
injury at all! They were just sitting over
there having a good time on the night of
2nd/3rd December! No injury and so, not
entitled to any compensation! Then,
1,73,000 have suffered temporary injuries
and 22,900 have suffered permanent inju-
ries. According to them, 43 of the victims
are free from any injury, 48 per cent of the
rest suffered temporary injuries and only 46
people, out of the entire holocaust, are
entitled to total compensation, that is, the
maximum amount between two and four

of Claims) Amdt. 242
Bill, 1992

lakhs! These are the people who were
condemned to live between death end
just survival from) poisoining. But forty
people alone have been found by the Madhya
Pradesh Government to suffer from injuries
which  require maximum compensation! In
fact, [ had gone to attend a seminar in Bhopal
recently and when I was there, there was a
tremendous amount of criticism being levelled
against Mr. Nariman, the dis  tinguished
laywer, who defended the Union Carbide. In
the course of his speech, he made a remark
and that struck me very much. The one
remark that he made was that only 36 wards
had -been declared by the Central
Government to be gS5-affected. Mr. V. P.
Singh was the Prime Minister at that time and
I do not know why only 36 wards were
declared as gas-affected. It was done totally
on an arbitrary basis. If you are going to
declare the wards as gas-affected, then there
is so much of scientific progress and
advance which have taken place in India that
it is very easy to do it. You can take into
account the dispersal of the poison cloud
according  to the topography, geographical
mapping out can be done and then
calculate the amount of toxin and then
determine the area as gas-affected.  This is
the way you have to doit. I would say that
all the wards can be treated as gas-
affected. =~ What has happened is that in this
process, people who have not suffered any
injury are getting compensation including the
lawyer for the Union Carbide who was not at
all a gas-affected person! This came from Mr.
Nariman himself. A lawyer who represented
the Union Carbide in Bhopal is getting Rs.
200 a month till today and this is what Mr.
Nariman himself has said! We donot know
whether he was present there or whether
he was sitting in the Union Carbide office.
This is a great tragedy, and I would ask the
House to forgive me if I make this  remark,
beucase I make it with complete res-
ponsibility, because the Government at the
Centre—Mr. V. P. Singh  was the Prime
Minister here at that time-desired to make
very impressive and
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populist gestures and this was one of them.
This is the reason why the amount of
compensation that has been handed out is)
Rs. 200 per month to anybody, whether
they are rich or poor, whether they have
suffered or not, whether they were next to
the Union Carbide, living in Jhuggi-
jhompris on the side of the wall of the
Union Carbide or, as Mr. Pachouri pointed
out, living on the heights of new Bhopal
where the officer!; and the rich people of
Bhopal live. Sir, they also get Rs. 200 per
month till today.

Therefore, Sir, the way in which the
categorisation has been done by the Madhya
Pradesh Government has been completely
heart-rending. And if you compare this with
the survey which is conducted by the ICMR
which is the only credible survey, the utter
tragedy of the contrast begins to appear. Sir,
the morbidity, the sickness rates have risen
by ever 36 per cent over the years. After
showing an initial decline in 1990, the
increas in sickness in the area of Bhopal
stands at an alarming level of 36 per cent.
That is, peopla who are suffering from lung,
eye end gastro-intestinal and skin diseases
have gone up by 30.5 per cent. There is 30
per cent decrease in the lung capacity of
most of the people- who are living in
Bhopal, and we have not yet even
comprehended the true effects. There are
severe psychological disorders among the
school children, and various kinds of
aberrations in the new-born.

Sir, in this background my hon. friend,
Mr. Gupta made a reference to the hospital
which had to be set up. He said that the
Madhya  Pradesh  Government had
identified one lakh more people who have
to be paid, and that there should not be any
discrimination. Sir, I want to bring to the
notice of the House that this has actually
come up in the Supreme Court, and the
Supreme
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Court has directed the Central Gov-

ernment that these one lakh more
victims that have been identified should be
paid. But, one improtant point was made by
the Counsel for the Union of India. While he
admitted that they would be paid, the people
who suffered have to be paid, he pleaded
total inability. He said that the Central
Government relies entirely on the figures
supplied by the Madhya Pradesh
Government,, Now, the Central Government
is not sitting,'over there. Therefore, it is not
correct to say that the Central Government is
not doing this and not doing that. I don't
think we should apportion blame to
anybody. I think we should all get together
and do something. It is no use saying that
the Central Government is not taking these
one lakh people. The Central Government
can only take these people into consideration
if the figures are supplied by the MP
Government. Now these figures ara not
forthcoming. The complete categorisation is
still not over. So in view of the Scpreme
Court order in respect, of these additional
one lakh people, I think, the Madhya
Pradesh Government now owes a duty to the
citizens Of Bhopal to complete the
categorisation in as scientific as mariner as it
is possible for it to do.

Sir, I would like to emphasise one thing
here. T have' a report here. This is a report
of October, 1991. There are one or two
things which are being done by the Madhya
Pradesh Government which are totally
inhuman and are completely contrary to any
kind of priciples not just of natural justice
but also of simple humanity. Sir, the PUCL.,
the People's Union for Civil Liberties is by
no means a poliitcal outfit. It is an outfit
which consists of people who go to various
areas where civil liberties are being
infringed', and inspect those areas. What the
Madhya Pradesh Government: did in 1991
in completely demolishing the gas-affected
slums where thousands of people live and
then throwing



245  The Bhopal Gas Leak [ 3 AUG. 1992 ]

Disaster (Processing

them out was something that was
completely inhauman. And I have
the reports from the PUCL. It is not
something that I am making up.
They just walked in and threw these
people out and then started demo
lishing the slums without any kind
of prior notice. Two women aged
30 and 36 committed suicide by drin
king kerosene. They had had
enough, they had suffered mass
poisoning they had suffered spon
taneous abortions, they had suffered
psychological disorders they had su-
erffed their children losing one limb,
one eye. They suffered deformed
children being born. And the Gov
ernment which is supposed to- give
them succour comes and simply de
molishes the very house the jhuggis
and jhopris in which they live, with
out any notice. And life became
too much for them and, therefore,

these' women swallowed kerosene
and killed themselves. Thous
ands of people, residents of

those slums, threatened mass immo
lation and  after that demolitions
came to a stop. And when the
team from PUCL went, the Minister,
the same Local Self Government Mi
nister says that he does not believe
in paper work because paper work
comes in the way of action, and he
says: 'We just want to get people tout
because these are illegal construc
tions'. Was the Bhopal gas leak legal?
It is a matter of simple humanity. We
talk of illegal constructions for the
victims of Bhopal tragedy. When we
should be giving them succour. we
are simply removing roofs over their
heads. I think it is a sad state of
conscience of the nation and I would
appeal through you to the Govern
ment of Madhya Pradesh not fo in
dulge in the inhuman activities.

Mr. Pachouri also referred to the closure
of the sewing unit. About 2300 women are
on the streets. Why are they politicising it?
Is it just because the Congress Government
set up these centres? I think it is a tragedy.
We have all done very,
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further aggravate the tragedy.

Sir, editorials have been written. People
are talking in the streets whether human life
is so cheap. According to our laws that we
have passed sitting in Parliament, if there is
a victim of an air crash, what compensation
do we give? What kind of money do the
victims of air crash get in this country? But
is dying by mass poisoning and slow
suffering any less tragic than dying in an air
crash? Why is it that we are treating these
people in Bhopal in a step-mothealy
fashion? Is it because they are poor? Is it
bceause they Eve in jhuggis and jhompris?
Is it be_ cause they do. not belong to a privi-
leged section of the society flying in planes?
Privileged sections do not even require our
intervention, and yet we legislate for them
and we have completely forgotton about the
Bhopal victims.

In conclusion, I would! demand that the
recommendation of the Supreme Court
should, first of all, be implemented without
further delay. Whatever recommendations
they are, they should be immediately
implemented. I know that implementation
leaves a lot to be desired but at least legis-
lative action we should take. At least, the
checks and balances we should) have on the
multinationals. At; least, this should become
a part of our statute book, and should be
enforced  stringently so  that the
multinationals do not take the Third World
countries for granted any more.

Sir, in conclusion, I would like to share
with the House another small story that /
read in a book, about Bhopal today. I am
told that the children of Bhopal play a new
game. One child plays the father and the
other plays the mother. They settle down
with other children who play 'other children’
around them.
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As soon as they have settled down, suddenly
one child wakes up and starts screeching: gas
an, gai gas aa gat, and than all of them thrash
around their limbs. choked. They thrash,
around their limbs choked once again and then
they fall down dead., This is the legacy that we
have bequeathed to the children of Bhopal, not
just the deformity that is there but
consciousness of death-But we have forgotton
them and! I don't think we are entitled to say
that we have a national conscience if we allow
the concern of these people to be forgotten.
Thank you.
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DR. NAUNIHAL SINGH (Uttar Pradesh).
Madam Vice-Chairman, what has been
stated by he hon. Member is out of context.
It is a question of contributory negligence on
the part of the then Government of the State
of Madhya Pradesh and the gas company.

THE VICE-CHAIRMAN (SHRI
MATT JAYANTHI NATARAJAN):
There is just one minute left, I
think. Sarlaji, would like to start?
Speak for half a minute only because
at five o'clock we will takeup Clari-
fic'ations.

| oAt gt REwd (oA
AMTK) : WiAAST ITAERA waAA,
¥ gt qfwmr owar g g o fr
A¥ W AWE W e feana
wEEAT, AIERr §¥ mwd fgdfesn-
AR ¥ wAERR T 9% wigfhs
favg & gEG o ®a4 §F a9
Fwd q1) 55y o & @eF ¥
wel W oFr fseit T §ats
w2 faar 91 AgEa, 9wEF N
AT A T M wetuY ¥ e
oR & aRAE wlw 7% T W
AR gy I Wi a7 JW
qr FEAEAR AT IFET AefEwT
AT IOEAN wEEr, W) RT
TR WA gt A P
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fgafwar-Tim-
RE ¥ AW SEN WO ® W
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THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN): Sarala
Ji, you will continue tomorrow. Now, we
will take up clarifications on the Statement
by the Minister of State in the Ministry of
Home Affairs.

CLARIFICATIONS ON STATEMENT
BY MINISTER REGARDING RECO
VERY OF HUGE QUANTITY OF
ARMS AND AMMUNITION AT
AHMEDABAD

W ogew qEte (Awr wEwW) ¢
AEHW ST WAy,  SgAEl-
d@ ¥ Wrd Aww § A i men-
IET ST g ¥ §ag § S I
#fy N X for §, T a9 WM
¥ gH aga @¥g FW TN 4

ET T T g W WERET
TeT FT W@ IqUE AW § o
fr mawrafen & moAl  falafaa
F WEST FawAT 2§ Sy OF &
i fooples  9_Y TR
F1 @ T §, TAN IR I g
23 ¥ wer ¥ ®aEr &, gEw
frar faaelr @i fpamy 3 W
AR AArares § W AN w1 T
agr frar ww &1 W § oo FE
a%#ﬁ\aﬁsa&gmﬁ%%e
¥ T wzArW )
ﬂaﬁﬁmimg‘w !
W W wy fremx fer owo A

§



[ RAJYA SABHA ] Statement by Minister 274

Clarifications on

273

-

£

HESETE el inh ThEEIH,
.Mm‘mm mmem.r%,m WWEW qu.m.ﬂ,m meﬁm _m.mm umﬁm.mﬁﬁﬁm
e am el el
az@wwmwmm %m wmm m%mww JEET TR m
m SFrEGERY m A IS Wmmmmsm rELe

ﬁWmm%ﬁWWWm Wm_w meW%ﬁﬁ?mwﬁm N IT %%%ﬁmmmﬁm
Etmgmﬁ FREELS gw EREEFE B¢
BERHCEREG,
4Tl e ,mwmwmmh? fhafl B

£ K Twamwwm W mwmm?m? mmm f_:mm ﬁmmﬁw ma

mmﬁm?mm S NS T [ E B



275 Clarifications on

[=Y sa7atw SeiwT =d]

S A d3T & wwE s a9y
2? @aad T, A98 SHwp wEar
g f@ &t flww 9wd wy F oSSV
WA FI AT Fa1 § 7 TAR AGUS
T AR H, TG F e fafde
q q@ETEE T Ux FIT g &,
wafe Y $UT & wuEr § 1 qrag
A AW FATEE &L |

wgtgmn, AT F §rg g o
AM A A@AAT AEI E, WG
wgr & 2%, ¢ e S g fw
Iq% qEfq 2, A9 § TE WG Fea
¥ ot ar wFt @v ? s wat A ar
T wd Y Y gt Avw wH4g sl
qrear g fx fwmax 9df § 9 ug
ghaarz faer ? 92 Amy 5iqq w@zHe
¥ oaft aari 2o a1 Favevi 4 8
yg gfrare fayr 7 o, Twaw
MEAT AW FN AT EAT g, IAX 9
YT AT TF WET T WE OHT
iy ?

g a8 =¥t ad fedew "Woawm
gH Far IwTa

M gy g FGHY (I
ITW) - HATIT IGHRTHET
wgRar, sar f® awew # g
femar wqr &, 78 aga et wriyey
g A g A F fao agy &
gawarr feafa & agifz gwd aW
¥ Wy I Fo AW AT HGHIART
afafafagi & @7 gr & a1 §w
gy afafafeat & v gy E,
TAFT TFET G HT U WA
T E | AIALEATE, TS WY
fazwlzs 9 FUAI gT a1 WTEH
FUME g, IT@ AT & AmT AT
AT TER g1 aiEEe %
F FgT N FIT AIA T@ F@ET

T +
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wERAT, AL IUAiT  WEAH
& W ¥ §&t agRa & semT |gar
UF G HAT X7 WEF A qor & &
f& foay a9 wem § Hi Sawy
gﬁmﬁ AFAT FJAT T, w53
¥ ¥ AR AFEAT  9q0f IIMI
zu? zEy, amfgg =1 ddfedz
IR ¥ afs FTEe wT FE SESET
g1 O IWH FIA FT =T FT

:EY, 11 sEfFadt ¥ fEamw
‘aIrRr § AR wiiglw s fage,
HrEoqloTle & HINF HILATE FT TE
2 | zad @i fag § ®WT 11 ww
R § 1 4 SN & LT G7 AN
I Fag g afew awr & | aw
& A% AW F A T a5 SEHTd
F ar zAEn w1 odfadew &, w5 W
FEM F AW Y 7 HTwe §, e’
® Higfwaa, wefiodqTo HT TITATH
3T faam *T FFIW & ¢
g fam% dgafa we foed a3 §
#re SwaEr fawvr @ &7 oFdr A
TORT ATEET 3

W Ghe T Tgaudas, (fagre).
wilent, Heal "ElRa A REAIETE
(SUE) F I w@r § W @)
TiAT ATEE FT A0HTAT F ¥ § & auiEm
fewi &, SUPT ZEFT FTEI WA I59
¢ a9 f= zaqy I o@r W wed-
WEF FIE HHEAT HGEHI AET SO HHAT |
g ar wwar § fo fady zm 0§
WERFT HHE AT Tl B W
WILRE I AW F {a AT GoFo—47
F HEET AHT F-—TUoFo—56, ¢
AT |€ AR I QoFo~a7 F AT THTH
TEATEA & | QoRo—yy &1 dY %
g & fay gy o, gaTdr Ifey
F o ar gmr dufwfadt e ¥
U R wd € A 38 goFo~56
v FgT &1 TR 4197 §, 38 49
g ¥ fag o qfea fawrer &1
g 93ar % &% goar g9 w1
%ﬁ'{ TZ _FTHT AT O8N ;WO
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AT, A1 AW ¥@T F mm@
#, SR} 9@ qr A A AW
g fo ag am fag @v §, wmfEx
WH I 7 ARG Q@I F
T E 7 TEEl W ®EF gAr ¢

Is he a converted Sikh or is he
born Sikh? (Interruptions)

SHRI SANGH PRIYA GAUTAM
(Uttar Pradesh): Or is ho Lai Khan?
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wifa 8% sra ¥ wfaen @ ar
X Al FIT 2T §, IFF IR
A@-ATE A T AT § Mg #w
3HF @ owE AT &0 FrEr
I, 9K U WM AN &1
T AT TR E—-WIREHE AT,
HIEERT FEAGT Q9T ETX EEA W
WE W WX ANET WG WA
HE—~q W1 FET ufem & @ &
GHTA F, 937 9T wwafaw oy

T 2 9% g&5gy wawy § s
a7 AT FG T AT FHTL AToTHTHo
, ITE Fs DAY &1 @Y & oA
TRt g T8 2, foad srem Ay
qail WAl § qEgawed A1 W ¥
@ ar ¥ 7 gaw ardx giar
q, FHloUwoUFo *F IT AMT F, oY
{2fasa «fafes & ag@ =ar =+
@ FT TEIAWY wAET el 8
ar gt FIAT ! gRDT AT WA gAA
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SHRI SHIV PRATAP MISHRA
(Uttar Pradesh): Madam, the sinister design
of the Pakistan Government in the matter
(0} Gujarat, is crystel clear from the
statement of the hon. Home Minster. It is a
matter of serious concern to the entire
nation While we commend the Government
for its efforts  to detect the sinister design
of the terrorists through its intelligence
agencies, we cannot help noting that we are,
really lacking in our intelligence and security
network That is why such activities are
spreading to the interior regions of bur
country. I would like to know from the
hon.  Minister whether our intelligence
and . security network has been fully
altered* to detect and

[ RAJYA SABHA] Statement by Minister 280

arrest such incidents well in. advance in
other parts of the country in general and in
Terai region' of Uttar Pradesh in particular,
which area is proving to be a real paradise
for the terrorists, who are openly operating
in that region. This area was quite peaceful
but in the recent past, it has witnessed an
uncontrolled spurt in terrorist activities.
Unfortunately, the State Government, ins-
tead of concentrating on flushing the
terrorists out from that, region. is engaged
in the construction of a temple at Ayodhya.
This is the reason why the Central
Government, and its intelligence agencies
are required to be extremely vigilant in this
area. I would like to know from the Minis-
ter as to what 'appropriate and adequate
steps have been taken by the Government
in this direction.

sy aEr ampeEdl (SRt
dMw) © ARAE SOEWTLAA G,
wRAR g AR FAT EH AT
i & fo_ s
wfefafer a7 =AW FFAT S

CET
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i BN AEI WO weE-meE Hil
feegles T@mlt qwdt A% §, €
i w0 gxdAI wgl & faq gar
ar 7 ag 9wy ged gf @,
Y AEFACEY G O ¥ ? s
Trfeeadl GTRIC ¥ S A8 waAd
fmdt ot ar Grisw@ ¥ fE
axﬁﬁ? q 98 AeE-wed WOITY E

Sper 1Y gaw @ fr | 9@l
g fom @t #1 froware far v
3w g F awiw - AR oW
srrafeat 1 fev-fes  owEsa-
fai ¥ uwrgeg W@ 27 @R EM
2t ¥ war wgeg & g A A
@@ g f& T8 wEonT & fasy
T A & AR Tifwwe g
®t 7 TfRCqFT TATEE BT TEE A
% wwexrs frar ¢ 7
THE VICE-CHAIRMAN (SHRI MATI
JAYANTHI NATARAJAN); Shri Anant
Ram Jaiswal, not here. Shri V.M. Patel.
SHRI VITHALBHAI M. PATEL
(Gujarat): Madam, first of all I
would like to congratulate the police
of Maharashtra and of Gujarat be
cause they are keeping a constant vi

gil to nab the terrorists. In Gujarat
this is the second incident in which
huge quantities of arms have been
detected by the police. Some time
back,- in Baroda city there was
a  police-terrorist encounter  which

cintinued for three days and the
police succeeded in either killing or
arresting the  terrorists. An in
these incidents the police also succeeded in
detecting huge quantities of arms. The
terrorists activities are not conofied to any
particular community,” Caste or creed.
Terrorists can” be' from any community.
Became'vigilance has been increased. on'
the Punjab and Kashmir borders they have
shifted to other borders like Gujarat and
Rajasthan.  And Gujarat has such borders
like Kutch and Banaskantha where it is
difficult to "identify them. Their
relatives. are living in Pakistan.
Earlier, there were no such 'activities

going
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on. A little bit of smuggling was going on.
That was also in Kutch not M Banaskantha.
Now, the Government of India has to keep
a greater vigil on the Kutch and Banas-
kantha barters of Gujarat.

My friend, Mr. Dave, has referred to
something about stone people. This
question should not be politicised. When
the Lok Sabha elections were held, I was in
Kutch. I know your party tried its level best
to name these people even though One was
in jail. One gentleman was in. jail having
been arrested by the Gujarat police. This
should not be politicised. They have
nothing to do with this incident. This
incident is absolutely a separate incident
and it  has no connection with ...
(Interruption)...

SHRI ANANTRAY BEVSHANKHt
DAVE: Mr. Patel he was not arretted by the
Gujarat police. He was arrested by the
Central Customs .

SHRI VITHALBHAI M. PATEL: I
told you that he was. arrested, he was
released also. But he  has nothing to
do with tins incident... (Interruption).. And
the  Chief Minister has also  not misled..
(Interruption) ..  You  referred to some
newspapers report about the weapons
detected by the Gujarat police. Some
newspapers  published full  details, some

newspapers did not even publish it. It
does not mean that the Gujarat CM. has
given a wrong information - to the
Government of India." Whatever

quantities of arms were detected! by the
Gujarat Government..." (Interruptions)*...

SHRI ANANTRAY DEVSHAN-
KER DAVE; One minute. It has come'
our.in.our newspapers that the Gujarat,
police was riot willing to disclose-all these
things because they wanted to hem.
(interruptio-ms).

SHRI VITHALBHAI M. PATEL:
Because, the investigation, was .going on
and they wanted to arrest the people
conoectedwith it, they did not want to
immediately announce is to the press, but
nothing was hidden
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by the Gujarat Chief Minister. Whatever
information he has gathered, he has given it
tothe press. Some newspapers have
published full details, some have not.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Please seek
your clarifications.

SHRI VITHALBHAI M. PATEL:
I want to know whether the Central
Government is going to increase the
vigilance on the Gujarat and Rajas
than borders. These are all made by
Pakistan ~Government. Without
Pakistan Government's assistance such type
of weapons cannot be shifted to other
countries. So, the Government will have to
be more vigilant. After negotiations, if the
Pakistan Government doesn't act. properly
we must be prepared for adequate counter-
measures. Thank you.

SHRI W. KULABIDHU SINGH
(Manipur): Madam Vice-Chairman, 1 will
confine myself to three or four aspects of the
matter. Now, some houses used by the
terrorists were identified but the number of
terrorists were not identified. How did these
extremists, Lal Singh and others, acquire
those houses? Was it by lease or purchase? I
would like to know whether those sellers or
vendors were bona fide sellers for value or
whether they were also participants. This' is
the first clarification. I want to seek. If the
Sellers Or lessors were identified', was there
any conspiracy between those sellers or
lessors or vendors and these extremists, Lai
Singh and other? I would like to know
whether there was any conspiracy or not.
The next clarification I would like to seek is
that such seizures take place very frequently
in Punjab and Jammu and Kashmir, and
even in Gujarat and Bombay. These arms
are coming from Pakistan. That has Salso
been identified. = My question
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is: If these are coming from Pakistan
how do  these weapons  reach
Ahmedabad? I would like to know the
modus, operandi of the extremists and
through which route these arms are comig in
or whether these arms are coming through
another Stats of India or direct from
Pakistan.  The next clarification I would
like to seek, as some of my friends
were. sought, is the seizuers were
made from State to State. I would like to
know whether through diplomatic efforts
Pakistan has been properly warned and
what the reply of Pakistan Government is to
our diplomatic efforts and what the result is.

SHRI N. GIRI PRASAD (Andhra
Pradesh): Madam Vice-Chairman, it is really
shocking to know that such a huge quantity
of arms were seized in Gujarat. So far, we
are under the impression that in Gujarat bar-
ring some communal incidents com-
mucially it has become a sensitive State—
terrorism is a bit away. We know Pakistan
has been helping the terrorist forces in
Punjab and Jammu and Kashmir. Even our
North-Eastern States are very sensitive.
Some insurgent activities are going on there.
Recently I read in many newspapers that
Terai region of Uttar Pradesh has also
become a den of terrorist activities. From
this document we hear that large quantities
of arms have been smuggled into Gujarat.
Perhaps, Pakistan Government must have
taken a conscious decision to destabilise our
country and' this anti-Indian attitode of the
Pakistan Government has nat been taken up
in a big way by the Government. Last time
also I told our hon. Home Miinster that our
diplomatic efforts to take offensive against
Pakitan's actiivties and! Interference in our
internal affairs have been very weak.
Perhaps, Pakistan is emboldened by this to
expand these activities of supporting
terrorists and sending arms to other parts of
the country to destabilise every State. If
they can send arms
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to Gujarat, they can send arms to
other States also.

So, I am afraid', after some time the
Home Minister may come here again and
make a statement that a similar quantity of
arms was seized in some other State. If this
kind of activity goes on if the Home Minis-
ter always makes some statements here, it
will not give confidence to our people.
Unless we have peace in our country we
cannot progress. In this connection I want
to know from the Home Minister two speci-
fic questions. My first question is. what
steps is the Government taking to make the
intelligence organaisla-tion very strog?
They may seize some arms through some
information provided by some terrorist who
is caught by chance. But what are our
intelligence agencies doing? How are the
terrorists sending arms? They are sendnig
arms by trucks also. How are they allowed
by the Government to pass without
detection? Whenever they get some clue
about those activities they must try to
understand' the remifications behind these
activities.

Now these incidents are taking
place. Iwouldlike to know whether the
Prime Minister has personally intervened to
take up the matter with Pakisan and with the
international community. I don't know
whether it is possible or not to take up
such matters with he United Nations, but un-
less we make political, diplomatic
offensive against Pakistan and  dis-
courage Pakistan from its interference in our
country, we will not be safe. That is why I
think that our country has to fake up this
matter with the SAARC forum. SAARC
also is a proper forum. All the countries
want to live in ~ peace. Pakistan should
also live in peace. Our country must also
live in peace. For-that there should bo
mutual cooperation Before achieving mutual
ciope. ration between these two counries,
first Pakistan must be prevented

[ 3 AUG. 1992 ]

Statement by Minister ~ 286

from from intefering in our country. I hope
the hon. Home Minister will prevail upon
the Prime Minister and the External Affairs
Ministry to-take up this matter with the
international community, internaitonal
forum, through diplomatic talks.

ut qw AT W (AEGT)

TeRaEd | wERW, T8 AE ot 3
ATARTaTe A A WeT X IR ";
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THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN):
Now, the Minister.... {Interruptions)

SHRI V. NARAYANASAMY (Pon-
dicherry): Madm, I have just one point to
make ... (Interrruptions) .

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): No. I pannot
permit all the Congress Members. We have
to take up  another  statement...
(Interruptions) ...

SHRI V. NARAYANASAMY: [
will just take half a minute. Madam,
thanks fo the Government of India
and also our Defence forces for ha
ving sealed the border area of Pun
jab and Rajasthan. The terrorists
have made it a point to come througn
Gujarat's Kutch area. It is a mar
shy land and' they think that there
will not be much of police force
and so they can come in. In spite
of documentary evidence all eviden
ces are being shown to the Pakistan
Government by the Government of
India in regard to their involve
ment in the internal affairs of our
country and encouraging terrorism—
the  Pakistan  Government is  not
yielding and they are denying it
This is a fact. They Have been
encouraging terrorism in India. As the hon.
Minister has answered several questions in
this House, I would like to know whether
the Government of India will issue sanctions
against the Pakistan Government for
completely working against India's interest
and sabotaging India's Interest. I would like
to know what the  Government of
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know what the Govrenment of Isdia will
do.

SHRI CHHOTUBHAI PATEL
(Gujarat). Madam... (In-terrMptions)

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): I had called
your name, but you were not here.

SHRI CHHOTUBHAI PATEL: Ma-
dam, there was a meeting in the Transport
Bhavan. I will take Only one minute.

THE. MINISTER OP STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI M. M. JACOB): He is
from Gujarat, let him speak.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): You should

be very
specific.

A gz wif adw L TAHATT
ﬂcjam iz Awa 1w AT
w2z gul g T W@l 9T § BEAT -
fafgat @1 @@ Sad § AT ST
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SHRI JOHN F. FERNANDES (Goa):
The other day the hon. Minister made la
statement about Jammu and Kashmir. The
quary to the hon. Miinster is whether
they
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have any system of giving rewards to the
civilians and the police when they catch
such arms because this 1is done
inconnivance with the State police. I want
to know from the hon. Minister what the
Defence Intelligence, the RAW and the IB
were doing. I do not think this should be
treated as a State matter. It is a Union
matter. Next time I think the Defence.
Minister should make a statement not the
Home Minister.

SHRI M. M. JACOB: Madam I was
listening to the questions posed by the
Members. Several questions were asked for
clarification and I am thankful to all the
Members for their deep sense of anxiety and
keenness exhibited on this important
question. Mr. Ahluwalia asked! a very
pertinent question. He is not here now. He
asked, "Who is this Lai Singh or Manjit
Singh Lai Singh alias Manjit Singh? Is he
an India Where does he come from? Is he a
Sikh?" All these question he asked. But I
am promoted to go into the background of
the person as revealed from the sources
after our (arresting him. He was born in
Punjab in the year 1960. He belongs to a
district called Kapurthala. He left India in
1978 with a regular passport. We
understand that he Was a sailor in a ship
owned by a foreign company
(Interruptions). These are all under
investigations. I have already mentioned in
my statement that this has been referred to
the CBI and both the State Governments of
Gujarat and Maharashtra are taking initia-
tives to issue notifications permitting the
CBI to go into it because of the romification

(Interruptions)

SHRI SANGH PRIYA GAUTAM: To
which country was he issued the passport?

SHRI M. M. JACOB: The Indian
passport means to go to any foreign
country as an Indian citizen. Why the CBI
is investigating into this is
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also an important matter. ... (In-
terruptions)

SHRI S. S. AHLUWALIA: That
means he was holding an Indian
passport.

SHRI M. M. JACOB: It is better
that you don't interfere.  Other
wise, you may mis many of the Other
points. These are the matters
which are under investigation. I will not go
beyond that ... (Interruptions)

SHRI S. S. AHLUWALIA: The
question definitely arises.

SHRIM. M. JACOB: Even after
a full reply, questions can arise
(Interruptions)

SHRI S. S. AHLUWALIA: Sir, Why
was he not nabbed at the time when he
came to India?

SHRI M. M. JACOB: That is a differet
question.

SHRI S. S. AHLUWALIA: If he was
travelling on an India npassport

SHRIM. M. JACOB: I know the
answer but [ am not answering it..
(Interruptions) It will be disclose as
far as it is possible.

SHRI S. S. AHLUWALIA: Is it an
official secret?

SHRI M. M. JACOB: He left Inida as I
said, in 1978, as we understand! And after
his sojourn in so-called employment, our
information is that he entered the United
states in 1984 and he worked there in
various capacities in some ad hoc jobs. And
he joined a militant group. The relevant
information for me in this connection is that
he is reported to be a person who was
trained! in Frank Cambus Alabama School
of Frank Cambus, school, where the terroris
tsare being trained. Even earlier, the name
of this school was mentioned in the very
same House,



291 Clarifications on

[Shri M. M. Jacob]

in connection with some other matter. And
he is wanted in several cases in the United
States. It is also reported, from some
information, that he is one of those who
attempted on the life of Mr. Bhajan Lai, the
present Chief Minister of Haryana. The FBI
was looking for im. Then he esdaped from
there to Canada. He is also suspected to
be one of those persons who master minded
the Kanishka incident. At least Mr.
Vithalbhai Patel was so nice congratulating
the police in this connection. It is the
intelligence of our Government who traced
him out and gave the information to the
Bombay police. And the Bombay police
promptly nabbed him when he get down at
the Dadar station. When he was entering
into a taxi, the police surrounded him with
all arrangements and nabbed him. He
also had' cyanide with him. May be he
didn5t have the time to consume it. As for
our understan ding, he entered Pakistan in
1988. Til very recently, till the end "of 1991
he was believed to be in Pakistan and he
entered India through clan destine ways.
Now I come to the next question asked by
so many Members here.The question  was
How can he come to India like this when
our borders are sealed and there is vigil? It
is a fact that we have vigil. For about
six months when we tightened the Punjab
border very strictly and even the Kash-mor
border to a certain extent, we found the
emphasis shifted for the militants fo come to
India through  Rajasthan-Jaisalmer. Mr.
Naraya-nasamy was mentioning about it.
Immediately the Rajasthan Government
selected' certain border districts for issuing
identity cards and also fending operations
and surveillance arrangements by the Border
Security Forces were undertaken. So, the
emphasis was thus shifted to Kutch. In
Gujarat's Kutch border, the land border with
Pakistan in Surat is 510 kilometres including
the 200 kilo-
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metres of creeks. In these! creeks, they used
boats to enter into this area which at the
moment is not fully covered by any method
so far. But recently in order to prevent this
border-crossing through Kutch in Gujarat,
where there is a long coias-tal line also
where the sea is not deep; where the Coast
Guard may not be able to nab them because
the sea is not deep on the border, we have to
reply on some scientific  boating
arrangement. ' The Government of India is
actively considering now and has also
progressed to a great extent, that the Border
Security Force will have to be provided
with a water section to combat such a
situation in the water by providing
necessary, well-equipped boats which can i
pass through the creeks and I think the
Gujarat Government also had proposed
something like this and we are actively
discussing with the Government of Gujarat
about the various modalities of tightening
up this Kutch border.

Now, Madam, the Pakistani Intelligence
must have successfully used him and' he is
supposed to be the coordinator of all the
funds coming from overseas for the
militants in India to be used by the
Kalistani Liberation Force in India. We are
able to get all these details besides certain
other details' which I am not at the monent
in a position to reveal because the
information is yet to flow in and the
investigations are going on.

Now about the other question asked by
our friends. Mr. Dave asked about this
Kutch border and I have answered it Mr.
Satya Prakash Malaviya asked about the
location Of the houses, to whom the houses
belonged and all that. One house is located
in the walled city and the other is located
slightly away.

According to our information, what this
man, this Manjit Singh did was, he
assumed aname called Moham-
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med Igbar Ahmed and stayed in Aligarh and
later on he moved in another Muslim
identity to this area and purchased house in
the name of Igbal Salim. So you can see the
convenience of shifting names from one to
another. So, he wanted to make a pretence.
When he wanted to acquire a house in a
Muslim area, the name of Igbal Salim must
have been used' and he got a house at Rs.
50,000l-. Another house was rented out and
rented out in another name of one Mr.
Agarwal. That is in another locality where
an Agarwal may not be suspected.

So, weapons were brought out and the
hide-outs were also located. Another
question was asked about the delay—
sixteenth was the date of arrest and twenty-
fourth was the date of unearthing the
hideouts. Naturally, all these details will
have to be collected to find out the sequence
of events and get the story. These days, as
you are aware, these are not unusual thing.
But it is difficult to find out all these things.
Now, explosive specialists have been
deputed to examine various kinds of
explosives. I have mentioned some details
about explosives. Now these experts are
there and they are analysing them.

Then, the Rajasthan Police also is
assisting us in the investigation because
some of the smuggled goods came through
the Rajasthan border. So, the Rajasthan
Police is also assisting us. With regard to
the CBI investigation, as I mentioend
earlier, the Maharashtra and the Gujarat
Governments are very soon issuing
notifications authorising the CBI to
investigate this in a detailed manner.

Madam, there are many other questioss
aksed about the involvement of Pakistan an
what not. It is very clear in my statement
and' I have mentioned that. I do not wont to
mention all the names and all the details
because most of the questions centred' on
thi<s. It was also 'asked whether we could
ask the UN to
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help us or whether the UN could be pressed
into this. One thing can be made very clear.
For preventing or for fighting terrorism or
terrorist menace. India will not hesitate te
go to any country whatsoever, who is
prepared to cooperate with us, to establish
a common front to fight terrorism. That is
why the House Minister had' been to the
U.K. earlier and he had discussions there.
In the same way, we are prepared to nego-
tiate with any State, with any country, to
counter terrorism and' even to have a
common front and a common strategy for
this purpose.

Well, I do not think that at this stage I
am in a position to give more details about
this. I am thankful to all the honourable
Members.

SHRI SATYA PRAKASH MALA'
VIYA: 1 only want to bjave one
clarification. You have Said in your
statement that FIR has been lodged against
eleven persons. But you have named only
five and) not mentioned the names of the
other six persons. Naturally when an FIR
is lodged, all the names must have been
given.

SHRI M. M. JACOB: I have not got all
the information from the State. TApA and
other Acts are used for making cases
against them.

SHRI ANATRAY DEVSHANKtR
DAVE: I would like to know whe. ther the
Government is going to shift the
headquarters of the Coast Guard from
Saurashtra to Kutch to prevent such
activities.

SHRI M. M. JACOB: We will examine
it. I am not in a, position to answer that
because Goasl Guard is under the Defence
Ministry and so, it is not easy for me to say
anything on that right now.
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CLARIFICATIONS ON THE STATEr
MENT BY MINISTER REGARDING
IMPORTANT CONCESSION GRAN-
TED UNDER THE INCOME-TAX
ACT.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Yes, Mr.
Jagesh Desai.

SHRI JAGESH DESAI (Maha-
rashtra); Madam, when I learnt the other
day that the Minister of Finance was going
to make a statement regarding a  very
important  concession, I was very curious
and I thought that the Government was
going to announce some measures by
which some relief could be given to those
person who wanted to have some
savings. I expected that some sort of
concessions would be given. In Gujarati,
Madam, there is a saying which means
you dig a mountain and produce  only a
mouse!  This statement is like that only. I
wanted the Minister to give some concession
to mobilise savings and I thought that he
would raise the present exemption limit of
Rs. 7,000l- on interest, dividends, etc. and
I was expecting that he was going to restore
it to the original figure of Rs. 13,000I-That
was my understanding and so, I was
curious. Anyhow, I would like to know one
thing from the hon. Minister. Itis a
good idea to have the National Foundation
for Communal Harmony, and' the victims of
the communal riots will be given some
solace from this Foundation.

Madam, I would only ask questions, and
I do not want to make a speech. What
amount has the Government given as
grant-in-aid to this Foundation? Who are
the promoters, whether they are
Government or outside agencies? Madam,
the Finance Minister in his Budget Speech
in July, 1991 has flood Us that they are
going to have this kind! of a Founation.
Why did it take so
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much time? Why could the =~ Govern ment
not bring it at the time of the Budget and
the Finance Act? I would also like to know
when the Society was registered. I think,
Madam, after the Finance Minister gave
his Budget Speech, one year has
passed. And for registering such a
society, it does not take time. And if it is a
Government society, it can be done
within one month. I would like to
know about the delay on the part of
the  Government for registering
this society. I think, the Minister will
satisfy me  on these points. I am
happy that 100 per cent deduction
will be given under 80G, and that
income-tax will not be levied on
this Foundation. I am very happy about
that. And one could understand it better
if the heading had been 'concession under
the Income-tax Act', and not ‘'an
important  concession'.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Shri N. E.
Balaram—not present; Shri Gurudas Das
Gupta—not  present; Shri S. S.
Ahluwalia—not present; Shri John F.
Fernandes.

SHRI JOHN F. FERNANDES (Goa):
Madam Vice-Chairman, we have to
congratulate® the Government for coming
out with this Foundation, though belated. I
only want to seek some specific
clarifications from the hon. Minister.

Madam, this Foundation will run on the
benevolent donations given by the
institutions and organisations. So, in order
to attract some donations, I think, it is
proper to have a proper person as the
Chairperson of this Trust. So, may I know
from the hon. Minister as to whom they
have contemplated to be the Chairman,
whether they h'ave contemplated the First
Lady or whether they want to have a
politician or a Minister to be the
Chairperson? I would request t he hon.
Minister to see that the scope of this
Foundation is enlarged. Madam, this is for
giving assistance
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to the children. How can we disuin-guish
children from one tragedy to the other? I
would like the hon. Minister to include the
refugees, the children coming from Punjab
and Jammu and Kashmir. These children
also will have to bo rehabilitated by this
Foundation. The children, the victims of
natural calamities such as earthquakes and
floods should also be included under this.
The third thing that I would like to know
from the hon. Minister is whether they will
request the public sector units, those unit
which are making profits, to donate to this
Foundation, and whether any grant will be
given by the Government to the
Foundation.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Now, the
hon. Minister.

SHRI V. NARAYANASAMY
(Pondicherry: It is a very short statement
and only two Members seeking
clarifications.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR):* Madam Vice-
Chairman the Society for National
Foundation for Communal Harmony was
established by the Government, and the
Society had' been registered on 19th Februry
ary, 1992, under the Societies Regte*
tr&tion Act of 1860. The promoters of this
Society are: Shri S B. Chavan, the Home
Minister, who is the ex-officio Chairman;
Shri Madhav God-bole, Secretary, Ministry
of Home Affairs; Mr. M. S. Agwani, Vice-
Chancellor, Jawaharlal Nehru University;
Ms. Usha Vohra, Secretary, Ministry of
Welfare, New Delhi; Mr. A. M. Khusro of
New Delhi, an eminent person; Shri Anil
Bordia, Secretary, Department of Education;
and Shri Vinod Dhall, Joint Secretary,
Ministry of Home Affairs. These were the
initial founders and members of the
Committee. So far as the delay is concerned,
yes there has
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been some delay. I had' asked the same
question from the officers of the
department. There was a certain degree of
consultations about the scope of activities
and consultations wsth the Slate
Governments and ultimately it took a little
time and some time was taken in body's
formation and drawing up its objects and
SO on.

The hon. Member asked about the
amount of money given by the Gov-
ernment. The Government of India have
agreed' to give Rs. 10 crores to start with
and already a sum of Rs. 1 crore has been
sanctioned in the month of March and this
money has been deposited in the society's
account.

The society has decided to achieve its
basic objectives as provided in the
constitution. The objects of the society are
broad-based' and cover a number of things.
As the hon. Member asked, there are three
basic objectives at the moment. They are,
promotion of communal harmony and
national integration, strengthening bonds of
unity among different communities and
thirdly, providing assistance for physical
and psychological rehabilitation of the
victims of communal violence, particularly
for the children with special reference to
their care, education and training. It has also
been decided to finance and help persons
who have been affected after any riots
which have taken place after 24th of July
1991. The authorities of the society have
gone round and identified some specific
areas where such incidents have taken
place. They are Ahmedabad, Baroda,
Jamnagar, Bharoch in Gujarat, Varanasi,
Hapur and Bahraich, Chakradharpur in
Bihar, Bel-gaum in Karnataka and)
Hyderabad in Andhra Pradesh. Details are
being obtained with the help of the State
Governments and necessary assistance will
be provided to the victime of the
unfortunate incidents in thesd places.
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This is the information I wanted to share
with the House. If there is any other
question, I shall be glad to answer. It is for a
noble cause that this society has been
established. The Government and the
society would seek the co-operation of all
the hon. Members. If they have in their
knowledge anybody who suffered in these
unfortunate incidents, they are requested to
Convey the information to the Secretary of
the society. We shall also be glad to receive
any innovative scheme suggested by any
hon. Member in this regard.

SHRI JAGESH DESAI: The Government
must bring an  amendment
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in this session for giving this exemption.

SHRI V. NARAYANASAMY: I want to
know whether children of refugees from
Punjab and Kashmir would also be covered.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): He will
consider. Now the House stands adjourned
till 11 O'clock tomorrow.

The House then adjourned at
five minutes past six of the
clock, till eleven of the clock
on Tuesday, the 4™ August
1992.



